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SHRI BAL RAJ MADHOK : May
I know whether it is a fact that a big
hostel type hotel was constructed at the
Bokaro plant site for the accommodation
of the Russian Engineers and that they
have rejected it and now that hotel is
lying unused and new houses are being
built, thereby incurring a lot of wastage,
and, secondly, whether it is a fact that
most of the land which has been ac-
quired for building purposes is fertile
land which grew very good paddy, while
there is a stony land available nearby
which could have been used for this
purpose and the fertile land could have
been spared for production of food?

DR. CHANNA REDDY : The hostel
constructed can be used for different
purposes, I cannot exactly state right
now whether the Russians rejected it or
there was any other reason. I will cer-
tainly check it up. About the fertility
of land, this was done after proper ex-
amination.

SHRI K. N. PANDEY: May 1l
know whether it is a fact that 200 civil
Engineers are working at the site and,
if so, how many more are required so
that there is no delay?

DR. CHANNA REDDY : It may go
into 2000 or even more ultimately, when
the whole work gets into full tempo.

SHRI INDRAJIT GUPTA : The
statement which has been laid by the
hon. Minister says that arrangements
for supplies from the private sector units
are being finalised expeditiously. I pre-
sume, he refers to the material which
is required for the structural construction
work.

May I know from him whether it is
a fact that the distribution of this work
among different structural fabricators in
the country has been held up for a
long time and if so, why and whether it
is a fact or not that the major fabrica-
tors who are located—some of them at
least—in Calcutta or near about Cal-
cutta are not being given any of these
orders on the ground—I had written to
him and he has written to me saying
this—that their charges were very high.
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I want to know whether they are placing
the orders simply on the basis of tenders
or they are also taking into account the
need of efficiency of work and the need
of giving work to these big concerns
who are facing recessionary conditions.

DR. CHANNA REDDY : The delay
in finalising the structures was there, I
quite agree, because the whole details
were to be looked into.

Regarding the question of allocation
of these orders for structurals to Cal-
cutta and other fabricators, in fact, the
complaint is the other way about
people from south and west regions
have complained that they were mnot
getting the orders for structurals, be-
cause they are located in Calcutta, the
eastern regions was having an advan-
tage. The attempt has been made to
have an eye on efficiency and also on
equity of distribution, and most of the
structural concerns which are working
in different parts of the country also
get an opportunity of employment and
participation in this.

UNLOADED FOODGRAINS AT HOWRAH

*695. SHRI K. E-AMANI :
SHRI K. ANIRUDHAN :
SHRI B. K. MODAK :
SHRI UMANATH :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that wagon-
loads of Moong and pulses booked from
various places are lying at railway yards
at Ramkrishnapur, Shibpur and Shali-
mar and hundreds of bags of pulses are
lying on the floor of Railway sheds at
Howrah and Ramkrishnapur;

(b) if so, the total quantity of pulses
lying at the station;

(c) whether this has caused disloca-
tion in goods traffic; and

(d) if so, the steps taken in this re-
gard?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) to (d). A
statement is laid on the Table of the
House.

Statement

Some time back, there was heavy ac-
cumulation of wagons containing pulses
at stations in Calcutta area and also a
very large number of consignments of
pulses lying undelivered in the goods
sheds. The position has improved and
there is no congestion now.

As on 10-12-1967, three wagons con-
taining pulses were awaiting release at
Howrah and five at Ramkistopore. Four-
teen wagonload consignments of pulses
unloaded in the goods shed were await-
ing removal at Howrah and seven at

Ramkistopore.

The accumulation of wagons contain-
ing pulses at stations in Calcutta area
did cause dislocation in goods traffic and
booking of traffic to Howrah and Ram-
kistopore had to be restricted. With
the improvement in the position, the
restrictions have been withdrawn.

The concerned trade organisations
and the clearing agents were frequently
contacted by the Railway Administra-
tion to persuade them to effect quick
delivery and removal of the consign-
ments. The Government of West Ben-
gal were also kept informed of the posi-
tion so that they might take such action
as they considered appropriate. Since the
traffic was booked to ‘self’ and the con-
signees were not, therefore, known,
notices under Sections 55 and 56 of the
Indian Railways Act were served on the
consignors wherever possible, calling
upon them to remove the goods.

To prevent further deterioration, res-
trictions on booking of traffic to How-
rah and Ramkistopore were imposed.

SHRI K. RAMANI : Hundreds of
wagons, full of pulses, were lying idle
in the railway yard and the authorities
were saying that the consignees were
not traceable. Actually in Calcutta what
happened? The traders wanted to in-
crease the price. The prices were going
down due to.. i
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MR. SPEAKER : What is his ques-
tion? He may come to the point.

SHRI K. RAMANI : 1 am coming to
the point, Sir. The traders wanted to
increase the price. I want to know
whether any Railway authorities were in
collusion with the traders to keep those
things not actually delivered there. I
want to know whether they are prepared
to conduct an inquiry, whether .they
have ordered any inquiry.

SHRI PARIMAL GHOSH : So far
as Railways are concerned, the normal
procedure is this. When the consignees
do not remove the goods from the
goods-shed or from the railway wagons,
the only remedy that lies with the Rail-
ways is to take recourse to section 56
of the Indian Railways Act. According
to this Act, a notice has to be served on
the owner of the goods asking him to
take delivery of the goods within the
period stated in the notice. In case the
owner does not take delivery of the
goods within that period, the only
course left with the Railways is to auc-
tion the goods; advertise it in the paper
and give them 15 days’ notice. All
these things are a time-consuming pro-

MR. SPEAKER : He is saying every-
thing except answering the question, The
question was whether an enquiry would
be held, whether there was any collusion
on the part of any of the Railway autho-
rities. Instead of answering that, he is
tracing the whole history.

SHRI PARIMAL GHOSH : There is
no question of collusion in these matters.
The question of inquiry does not arise.

SHRI K. RAMANI : Now what hap-
pened there? Several thousands of bags
of pulses, which were needed by the
people, were lying idle. I want to know
whether the Railway Ministry is prepar-
ed to take any action to see that in
future this kind of thing does not recur
—suitable action by setting up some
suitable machinery or some official who
will look after these things and report
immediately to the Government to take
action on that.
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SHRI PARIMAL GHOSH : I have
already stated about that. The procedure
laid down under the Railways Act will
be gone through and there is no other
factor that the Railways can take into
consideration.

ot gfic fag Wl - § "
i ¥ qum W g frownag
3w 3 fs giagmn &1 /o= AR
Feq gE F M, miwgmEre, faeed
R FER A FAwfa §@ AR agd
q AgqqYl wEI 9T F1qe W AR/
Fger FAR AWH HH aR
=7 fd 7 2R @ fF a2 w=g arewt
FrX 7 9 5 ags faw 9d wik
fas 9@ q1 Y ATE WX A dw A
AT FETIE, W T 3T g AR
FER 5 yafa &1 a9 3 fad s
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SHRI PARIMAL GHOSH : The

question is about Howrah. It does not
arise from this.

SHRI KRISHNA KUMAR CHAT-
TERIJI : The hon, Minister has admitted
that hundred of bags of pulses are
lying in the railway sheds uncleared and
some of them are lying in such a state
that they will become unfit for human
consumption. Will the Minister give us
some idea about it?

SHRI PARIMAL GHOSH : No
wagons are lying idle. All the wagons
have been cleared and the question of
not clearing the goods will not arise.
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war ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : In these
matters the proper course for us would
be to increase the demurrage and whar-
fage charges and making it difficult fcr
the consignor or the consignee to keep
the material for an indefinite period,
otherwise to take over the goods under
the Act and to dispose them of by pub-
lic auction. The Railways public carrier
liability cannot extend beyond that.
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SHRI C. M. POONACHA : To the
cxtend possible we provide covered
wagons, but we are in short supply of
covered wagons at the moment. Wher-
ever we are unable to meet the full re-
quircments of covered wagons, we pro-
vide tarpaulin coverings for the safc
transit of goods,
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SHRI PARIMAL GHOSH : There
are no such cases where in regard to
wharfage and demurrage relief has beca
Where
there are some genuine difficulties, of
course, the question of giving relief in
regard to wharfage is considered. But,

given to the extent of 75%.

nowhere we have given 75% relief.
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